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The "applicant was appointed as an Extra

Departnental .Branch Post Master , Moondi on 25.9.37
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regular arrangern

nt is made for this post.
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Subsequently, the applicant was relieved from thi
post after a regular aprointment had heen made

in accordance with E.Dsagents{Conduct & Ssrvice)Rules,

2a The applicant claims that his relievinag from

GDBEM post is illegal and that he. should be reinstated.

3. After going through the record, we find that
he has already been relieved and a fresh candidate
has been appointed on a regular basis in accordance
with rales, Theiefoxe, the action, taken by the
respondeﬁts, is in accordanc¢ with rules and we do

not see any good ground to interfere with the same.
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Accordindly, the application is dismissed, Wo coIE
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